- 13. Wrxtten Arguments

.14, Amendement Reply by Respondents

CENTRAL ADMINISTRATIVE TRIBUNAL | |

GUWAHATI BENCH BT
GUWAHATI-05 - -y

(DESTRUCTION OF RECORD RULES, 1990)

INDEX

:i.v.Orders Sheet.(/ ”g /}ZM;’? ............ Pg
2. Judgment/ Order dtd.R¢/. 9/320.0.,9‘, ...... :

3. Judgment & Order dtd......cooervvennens Received frorn H. C/ Supreme Court ,

LR WAL S— SN - SV I S

5 E.P/MP ..................... R ...... S Pgerrrvererenns vevereritOuerereresenes e f
6. RA/C.Prrrrrrreseeseessinessessssssionsssasesssssesns Pg
T2 WeSueesivienmismsesessivnnsnnssiornfsssssseenes Pg |
8. Rejoinder.....ivieveiiiinniiinininininfunniiieninn %
9, Reply ...... ........ frosesssennanens

-
-oooponnoaoonooooooonn.oooounoc-nt'-tlooo;ooo"l‘-uo.oo'opoo ...... e90000600000 .o

SEO0 IR0 I000G000000000R0008000PCECIEIEOITRRORRROREROTOTS LN

15 Amendment Reply ﬁled by thc Apphcant

oooooooooooooooooooooooooooooooooooooooooooooooooo

16. Counter Reply

ettt teaar 000000000 r oot ssssnereisssesstsriereseeeesssssssssssssereee

SECTION OFFICER (Judl)




Applicant

Respon

Advoca

Advoca

CE

(s)

dept(
te

te

i)
1

’ (5ee Rule 42
N[ RAL ADMINISTRAT IVE TRIBUNAL -

FURM NO, 4

) .
GUWAHATI BENCH,

GUWAHAT I,

Orginal No.

Misc.petiticn No,
Contempt Eetltldn No,
Review Application No .-

ORDER SHEET

1 /2068
/

_—
/.

e —— ——

N. i%YT\nyakeﬁ"

)

for Respondent ( s)

L« 0.7

" Govns

: Tﬂ D. —SSQO&OKLAAA\

| for Applicant (s) fV\ QAAqu$4J%\
TN,

QX\#JVEdeipvygk

Cark .

—)

}the Registry

Date

fo o =0 —of . ¢

[, w0 emen

CRDER OF THE TRIBUNAL

A/D.

Hr"xonrﬂ form

Sﬂy A¥051e4

3, “,!’

Wk
,2»@D

,édb.niAQaux/mmilg&mﬁ
64mﬂvmmq Al
N 145l

- - - -

)L_~rA

oy ‘@7””7“
, ::@1L#,///

-

-

- - -~ e -

13.3.02

Heard learned counsel for the pa:tieSe
- Issue notice of motion, List on 3¢4.02

i1 for Admissione.
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' Heard Mr, M.Chanda, learned caunéel_?ogaﬁ
ithe applicant and also Mr, A.K. Choudhury, lears
'ned Addl, CaG.S. C. for the Respondents,

- The application is admitted, The applica«

.nt uha has been transferred by order No,207/::
.2301 dated 24,9.2001 (Annexure-9) from Imphal

,to Jaxsalmer approached this Tribunal for

, being relier from his present posting, Since

the applicant requested Ffar implementation or
“the trans fer order, there is an urgency for
'disposal this application at the sarliest.
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3.4.02 - - Pre Aok Choudhury, lsaréed Rddl,
C,G;S.C; for the Respondents seeks time
for getting instructions in ths matter,
The D.A. is listed for hearing on 24,4.82

gpdaavpmr shall be made to dispose of the
“samg bh'that”dap.
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The applicatlon is disposed of in
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CENTRAL ADMINISTRATIVE TRIBUNAL , GUWAHATI BENCH.
griginal Application No. 81 cf 2002.

Date of Order : This the 24th Day of April,2002.
The Hon'ble Mr Justice D.N.Chowdhury,Vice-~Chairman.

Shri Magendra Prasad,

Executive Engineer,

Central public Works Department, o

Imphal. . e o o Applicant.

By advocate Shri M.Chanda.
- Versus -

1. Union of India
represented by’the Becretary to the
Government of India,

Ministry of Urban Develbppment &
poverty Alleviation,
New Delhi.

2. The Director General of ‘Works,
Central pPublic Works Department,
Nirman Bhawan,

New Delhi=-11.

3. The Chief Engineer (NEZ)
Central public Works Department,
Dhankheti, '
5hi11ong-793003.

4. The Superintending Engineer,
Silchar Central Circle-I,
Central Public Works Department,
Malugram, Silchar-2. « « « Respondents.

By shri A.K.Choudhury,addl.C.G.5.C-

ORDER

'CHOWDHURY J.(V.C)

The applicant was promcted as Executive Engineer
(civil) in the Central Engineering Service Group A on regular
basis in the pay scale of . 10,000-325-15,200/- vide order
dated 18.6.1999 and by the said order he was posted as
Executive Engineer,MCD.I,Imphal. Pursuant thereto the
applicant‘jcined his duty on 1.7.99 as Executive Engineer,

Manipur Central Division No.I, CPWD, Imphal. As per office

contd «¢2



Memorandum No. 29/1/97-8EC.I dated 5.5.1999 the tenure of
posting of officers aﬁd staff of C.P.W.D, posted in North
Bastern Region was continued to be two years irrespective

of their length of service. The applicant before completion
of his tenure on 30.6.2001 submitted a representation'aéking
for choice place of posting in places like Bikaner, Jammu

or Ludhiana. According to applicant the authority however
did not provide him any choice posting in any of the choice
place of posting and by the crder dated 24.9.2001 he was
transferred from Imphal to Jaisalmer. Though the order was
passed as far back as 24.5.2001 the order was not implemented.
He also submitted representation. Since it was not responded
the applicant moved this Tribunal by way of this application

seeking for a direction to implement the order of transfer.

2. " Despite opportunity granted the respondents did not
file written statement. Mr A.K.Chcudhury, learned Addl .C.G.
S.C4appearing for the respondents today also sought for time
to file.wfitten statement . The matter is simple one relating
to transfer and posting. As mentiocned earlier the applicant
was ordered to be transferred as far back as September,2001.
More than six months elapsed. The delay in implementing
the_transfer_grder defeats the very purpose of transfer
order and in tmnq:;advefsaly affects the works of the
departmeht.‘The éuthority Qas aware of the situation and

as a matter of fact office‘memoranags»wefe issued tc give
effect t; the order of transfer with utmost expeditioh.

Mr A.K.Choudhury, learned Addl.C,G.S.C submitted that the
authority rightly acted on énd transfer the applicant after
completion of his tenure to Jaisalmer. His case was consi-
dered bﬁt he could not be accommodated in his choice places,

like Bikaner, Jammu or Ludhiana because of cother pricrities

contd . .3
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but then he was also posted in a close station to his
choice place of posting at Bikaner. The learned Addl.C.G.
5.C further submitted. that the authorities are seized.

with the matter and made effofts to £ind out a substitute
and the éearch for feplacement is in progress. The learned
Addl .C.G.S5.C fairly conceded that they find it difficult’

to find substitute in certain places in North East including

the place in question,

3. I have given my anxiocus considergtion on the matter.

However, considering all aspects of the matter, I am of the
opinion that the order passed by the authority is required

to be given effect to and thus requires early implementation.
The authority has almost taken more than six months time in
finding a sﬁbstitute. Such matter cannot brock any further
delay. It is alsc contrary to the avowed policy of public
administration. In the facts and circumstances of the case
the reSpondeﬁts are directed tc implement the transfer

order with utmcst expedition and preferably within six

‘weeks from today.

Subject to the observation made above the appli-

cation stands disposed of. There shall, however, be no order

as to costs.

SN

( D.N.CHOWDHURY )
VICE CHAIRMAN
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GUWAHATI BENCH
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- gri Nagendra Prasad : applicant
- Varsus -
j Union of India & Others : Respondents.
INDEX -
[ sL. ANNexurs Particulars Page
f|L_No. NO.
1 oL.]... application 1-18
. 02| we- verification 19
i .
i 03.11 Order dated 18.6.1999 20-25
ﬁ 04.(2 Joining report dated 1.7.1999 126
05.13 0.M.. dated 5.5.1999 27
| 06. |4 Representation dated 18.12.2000 and  28-29
i (series) [forwarding letter dated 18.12.2000
07.15 Order dated 31.5.2001 30-~35
08,16 Representation 'dated 8.6.2001 and {36-37
(series) forwarding letter dated 8.6.2001 )
09,17 Representation dated 28.7.2001 I8
10. |8 Reprosentation dated 28.8.2001% 39
11.19 Transfer ahd Posting order dated |40-42
‘ 24.9.2001 | <
12.110 Representation dated 24.11.2001 43~ 44
13,111 Forwarding letter dated 24.11. 2001 |45
14.112 Representation dated 4.1.2002 4%
15.113 Representation dated 4.2.2002 a7
16.114 0.M. dated 10.12.1998 48
17.115 0.M. dated 12.4.2001 49
“iled by
pate ||~ 3 AT0- Advocate

y
[
.4

—

Ne gt -



3 % 5
PR
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL IR
GUWAHATI BENCH : GUWAHATI 3 %
H {&n Application under Section 19 of the Administrative ‘*'Qg
Tribunals act, 1985)

BETWEEN

Shri Nagendra Prasad
$/0 Sri Ramdeo Sharma

Executive Engineer

‘ Central Public Works Department,
Imphal

-»«« «Applicant
~AND~- ‘

The Union of India,

Represented by the Secretary to the

Government of India,
Ministry of Urban Development &

Poverty Alleviation,

‘New Delhi.

2. The Director General of works,

Central Public Works Department

Nirman Bhawan,

New Delhi-110 O11
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‘Order No. 207/2001 dated 24.9.2001 and also pursuant to

3. v*The-ﬁhief‘Engineer(N£Z),
Central Public Works Department
Dhankheti,

Shillong~793003

4. ~ The SUperintending Engineer,
Silchar Central Circlewl,\
Central Public Works Department

Malugram, Silchar -2.

- - »Respondents

DETAILS OF THE'APPLICATION

1. - eRarticulars of order  against which _ thig
This application is made praving for a direction

upon the respondents to_release the applicant pursuant

to the transfer and posting order issued undeh Office

“the direction contained in the Office Memorandum NO. .
23.6.2000~EC.1 dated 12.4.2001 (Annexure-) issued by
the Deputy Secretary (Admn), Government of India,

Directorate General of Works, C.P.W.D., New Delhi.
The applicant declares that the subject matter of this

application is well within the jurisdiction of this

Hon’ble Tribunal,

/
~

Megerdren V’wﬂt/ |



Limitati

The applicant further declares that this application is
filed within the limitation prescribed under section—21

of the administrative Tribunals Act, 1985.
Eacts of the case.
That the applicant is a citizen of India and as such he

is entitled to all the rights, protections and

privileges as guaranteed under the Constitution of

~India.

That your applicant initially appointed as assistant
Executive Engineer following the recommendation of the
Union public Service Commission and joined the Govt. of

India, HMinistry of Urban Development during the vear

<1995 and on completion of his training at Ghaziabad,

Wty

the applicant was posted in New Delhi.

That your applicant while working in New Delhi under
D.C.E. Project Division P.W.D., New Delhi after being
found suitable promoted to the post of Executive
Engineer (Civil) in the Central Enginearing
$ervices Group A on regular basis in the pay scale of
Rs. 10,000-325-15,200/- vide Office Order No. 93 .of

1999, bearing letter No. 28/3/99.E.C.-7 (VYol.I111} dated

- 18.6.19992 and posted on promotion in the Manipuf

Central Division No.l., Imphal.

No-genrshy éwm/



4.4

A copy of the order dated 18.6.1999 i{s annexed as

Annexure-1.

That your applicant in compliance of the order dated
18.6.1999 reported for duty in Manipur Central Division
No.1l C.P.W.D., Imphal on 1.7.1999.

A copy of the joining report dated 1.7.99 is

annexed as Annexure-2.

That it is state that the Govt. of India, Directorate
General of Works C.P.W.D.. New Delhi, has decided that
the tenure of posting of officers and staff of CPWD.

Posted 1in North Eastern Region will continue for two

vears irrespective of their langth of service till

Ffurther orders. The said decision of'the respondent -
Union of India has been communicated vide 0.M. No.
29.1.97-EC.1 dated 5th May. 1999. The relevant portion

of the 0.M. dated 5.5.99 is quoted below .

“‘N0.29/1/97-EC.1
GOVERNMENT OF INODIA
DIRECTORATE GENERAL OF WORKS
CENTRAL PUBLIC WORKS DEPARTMENT

New Delhi, dated the Sth May, 1999.

OFFICE MEMORANDUM

““Subject : Tenure of officers and staff
posted in North Eastern Region.

- The undersigned is directed to refer to this
Directorate’s 0.M. of even number dated

10.12.97, on the subject cited above,

Wiy _(ﬁmw




It has been decided by the competent
authority that., the tenure of posting of
.officérs and staff of C.P.W.D., posted in
North Eastern Region, will continue to be two
years, irrespective of their length  of .
service, till further orders.
. 8d/~ Illegible -
(MAHENDRA KUMAR) -
DY. DIRECTOR (ADMN)-I** -
In view of the above 0.M. dated 5.5.1999 the
applicant being a permanent resident of state of Uttar
Pradesh has acquired a valuable legal right for choice
( station posting on completion of fixed tenure of 2

vears.

A copy of the 0.M. dated 5.5.1999 is annexed as

Annexure-3.

That it is stated that the Government of India,
- Department of Expénditures; Minigstry of Finance also
issued similar circulars of choice station posting on
“completion of fixed tenure in North Eastern Region vide
0.M. izsued under No. OM. No.20014/2/83-E.I1V dated
=14.12.1983 and. 0.M. dated 1.12.1988 and the said
behefit further  extended vide 0.M. dated 22.7.1998 by
~the Government of India.
The applicant urged to produce the aforesaid -

Office Memorandum at the time of hearing.

J\MW’WR&M‘/ ;



4.8

That your applicant submitted a detailed raepregentation
on 18.12.2000 indicating his choice station namely (i)

Bikaner (ii) Jammu (iii) Ludhiana. In the said

representation the applicant categorically stated that

‘he is going to complete the fixed tenure of- 2 years on
' 30.6.2001 in one of the hardest areas and requested for

consideration of his posting in of his choice stations

and copy of the letter  given to - all concerned

authorities. The said representation further forwarded

“Bilchar vide letter bearing No. 9 (2)/NCD-1/2000/90-91

dated 18.12.2000 for further necessary action.

Copy of the representation dated 18.12.2000 and

forwarding letter dated 18.12.2000 are encloseaed

" Annexure 4 series.

That it is stated that the office of tha Directorate

General of Works, CPWD, New Delhi vide office order‘No.

'120/2001 issued under letter No. 28/3/2001*ECC I Govt. -

of India, New Delhi dated 3lst May 2001 have issued

~transfer and posting orders in respect of 69 Executive

Engineers working in different regions with immediate
effect in public interest. The name of the applicant is
also found place in the said list of transfer and-

posting order at serial no. 60, whereby the applicant

.is sought to be transferred and posted to CDO, New

—_
Delhi from Manipur Central Division, CPWD No. I. It is

relévant to mention here that the spplicant never opted

, ———
for posting at New Delhi rather he had given his option
”"-”-—‘—‘ .

Nogerdas @w .

[

“to the Superintending Engineer, Silchar Central Circle, -
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for choice station namely, (i) Bikaner (ii)Jammu and
(iii) Ludhiana but his request for c¢hoice station
posting has not been considered by the respondent in

terms of the 0O0.M. dated 5.5.199%, 14.12.1983  and

L2.7T.1998.

A copy of the transfer and posting order dated

Slst tay 2001 is annexed as Annexure-5.

That your applicant -immediately after receipt of the
said transfer and posting order of dated 3lst May 2001
submitted a detailed representation on 8.6.2001
addressed to the Director General Works, C.P.W.D., New
Delhi. In the said representation the applicant stated
inter alia that on completion of fixed tenure at
Manipur he is entitled to choice station posting and he
had already given his option indicating his choice
places, as such the posting order dated 31.5.2001 is

reaguired to be reviewed, in view of his completion  of

’

“his fixed tenurse «at  hardest area and praved for ,

reconsideration of his choice posting. The said
represantation was also given to all concerned. The

said representation was forwarded vide letter dated

8.6.2001.

A copy of the representation dated 8.6.2001 and
s TR T

forwarding letter dated 8.6.200¢ are annexed as

Annexure-6 series.

i

4.10 That yéur applicant, finding no favourable response

for his choice station posting again submitted



4

Fepresentation on 28.7.2001 and 22.8.2001 addressed to
the Director General, C.P.W.D., New Delhi. In the said
representation, the applicant again requested the
‘competent  authority for reconsideration of  his
posting. It is stated in the said representations that
he had completed 2 years tenure in one of the hardest
‘areas taking into account the law and order situation
and insurgency and also categorically narrated
difficulties facing by the applicant. It is further
stated in the said representation that in the month of
February, 2001, there was an extortion demand from some
underground  organisation and | also indicated that
already there was a report submitted by the Chief
Engineer in this connection and also pointed the
differential treatment meteg.out to the applicant so
far the choice station posting is concerned and as such
requested for reconsideration of his posting in terms

of option submitted before the authorities.

Copy of the representations dated 28.7.2001 and

D SN

28.8.2001 are annexed as Annexure 7 & 8

respectively.

That most surprisingly another Office Order No. 209 of

EC.I(Vol.II) (P.T) dated 24.9.2001 has been issued by

.

the Directorate General of Works C.P.W.D., New Delhi,
whereby 18 Executive Engineer have been transferred
and posted in different places, the name of the
applicant is also included at serial No. 13 whereby the

applicant is ordered for posting at .Jais&lmarg from

.

N vpgprolrng 6«%4 |



Manipur Central Division C.P.W.D, Imphal, it is stated
that in spite of his repeated raguest the respondents

did not at all consider his choice posting im total

wviolation of the circular dated 5.5.1999 issusd by the
"Dy. Secretary {(Admn). The applicant in the compelling

circumstances finding no other alternative accapted the

transfer and posting order dated 24.9.2001.

A copy of the posting order dated 24.9.2001 is

annexed as Annexure-9.

That vyour applicant thereafter eagerly waiting for
g-_‘\

re{igziggﬂgfder consequent upon his order of posting
dated 24.9.2001. However, after waiting for a period
about two months, the applicant submitted a 'detail
representation on 24.11.2001 addressed lto Director
Geheral Works, C.P.W.D., New Delhi. In the said
representation the applicant inter alia prayed for his
immediate release in terms of the order of posting
dated 24.9.2001. In the said'representatian it was also
pointed out by the applicant that  his reliever Sri
Tankeswar Tiwari neither joined at’  Imphal nor any
alternative arrange is made to relieve him. It was also
pointed out that by the applicant in the said
representation that the Chief Engineer has already
informed the situation prevailing at Imphal vide his
confidential letter dated 13.2.2001 addressed to the
Director General Works, New Delhi. More over, the
applicant has already completed his fixed.tenure in

hardest area and also stated that he has got a school

M"M gﬂaw
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‘going daughter and the said school of the daughter
situated at 8 kms. away from his residence and his wife
suffering from serious gynecological problems since
his newly born child expired at Varanasi in the month
of August, 2000. He also stated in his representation
that he is facing lot of difficulties and to tide up
his domestic problems, requested for passing of
immediate release order following the order of transfer
and posting dated 24.9.2001. The said representation
was duly forwarded to the Superintending Engineer, - —
Silchar Central Circle, CPWD, Silchar vide letter
bearing No. 9(2)/MCO-I1/2001/1757 aated_24.ll.20®1. But

to no result.

Copy of the representation dated 24.11.2001 and
(’-‘--\- _________________—."‘
forwarding letter dated 24.11.2001 are annexed as

Annexure 10 and 11 respectively.

That your applicant further begs to state that due to
action/inaction of the respondents he further submitted -
representation on 4.1.2002 and also on 4.2.2002
requesting the authority to take appropriate steps to-
relieve him at the earliest. But unfortunately no
favourable order is issued relieving the applicant
pursuant to the posting order dated 24.9.2001 till

filing of this application.

Copy of the representation dated 4.1.2002 and
N N
4.2.2002 are annexed as Annexure 12 & 13

respectively.

INEVDR S M ?
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That vour applicant further begs to state that it would
be evident from the order of transfer and posting dated
31.5.2001 that one Sri Nirmal. Singh, Executive
Engineer, Chandigarh has been transferred and posted to
ludhiana in place of Sri Harnam Singh, Hxecutive

Engineer. But unfortunately the applicant who acquired

& valuable and legal right for choice station posting

in terms of the O0.M. dated 5.5.1999 issued by the
Department of C.P.W.D.”  has been deliberately ignered
although applicant opted Ludhiana as one.af his choice
stations, whereas Mr. Nirmal Singh who transferred and
posted to Ludhiana is not entitled to any such
privilege or pfiority in the matter of posting. Thereby
the applicant is discriminated in the wmatter of
transfer and posting. In the compelling circumstances
the applicant even accepted the posting order at
Jaisalmtr but unfortunately he has not vet been
released byvthe respondents in spite of his repeated

requests.

~That it is stated that other Executive Engineers who

were transferred and posted to North Eastern Ragion
from outside around the same time have already been
posted out of North Eastern Region immediately on
completion of their fixed tenure. Name of the
beneficiaries are $/Shri Rajiv Kumar, Nirmal -Goel,
Pawan Kumar, Anurag. It is pertinent to mention here

that Sri gigmalwmaoel, Executive Engineer, CPWD,

Guwahati has already been relieved without any

NS
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substitute. But the applicant is being denied similar

benefit although he is serving in a most insurqency

prone area in the North Eastern Region and as such the
applicant is being further discriminated in the matter
of release. Therefore, Hon’ble Tribunal be pleased to

direct the respondents to release the applicant with

immediate effect consequent upon his order of transfer

and posting dated 24.9.2001.

That it is stated that Hard Case Committee Meeting for
consideration of transfer and posting  of Executive
Engineer was held in the chamber of A.D.G.(S&P) on

6.9.2001. In the said meeting the Hard Case Committee
b

recommended the case of the applicant for posting éE

Jaisalmfr vice 38ri R.K.Sarada proposed to be transfer
from Jaisalm&r to Delhi on medical ground as the

applicant is entitled to privilege/priority on

. completion of fixed tenure . in N.E.Region. But

surprisingly although posting order has been issued way
back in the month of September, 2001 but till date ho
step has been taken to relieve him pursuant to the
order of transfer and posting dated 24.9.2001. As such,
the action/in action of the respondents is highly

arbitrary, unfair and illegal.

That. it is stated that the Difectorate General of
Works, New Delhi, vide office memorandum bearing letter
Mo. 23/12/98~EC.I dated 10.12.1998 and also under O.M.
bearing letter No. 23/6/2001 - EC.I1 dated 12.4.2001

passed necessary direction to all concerned authorities

M\”ﬂ@w(/»\ f%ﬁ«
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for immediate implementation of transfer and posting
orders of Executive Engineers{Civil and Elec.). It is
furthervst&tad in the 0.M. that it has baeen observed
that in a large number of cases Executive Engineers

who are under order of transfers are not relieved by

.the respective controlling officer for aquite a long

time, resulting a long delay in implementation of
transfer orders issued by the Directorate and such
action defeats the purpose of transfer orders. It is
also stated that the Director General of Works has
taken a serious view for non-implementation of transfer
and posting orders. It has been therefore decided that
all the Executive Engineers who are under order of
transfer, are to be relieved by their controlling
officers within a period of 30 days from the date of
issue of that order. It is also specifically stated in
the said order that in cases where no substitute is
posted, the officer under transfer be relieved by
making dwell charge arrangement but most unfortunately
in spite of all these directions no step has been taken
by the respondents for release of the applicant,
therefore finding no other alternative the applicant is
approaching this Hon’ble Tribunal praying for a

direction upon the respondents o raelieve him

cimmediately consequent upon his order of transfer and

posting dated 24.9.2001 to enable him to join him at

Jaisalmir.
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Copy of the Office Memorandum dated 10.12.1998 and
12.4.2001 are annexed as. Annexure-14 and 15

respectively.

© 4.18 That it is stated that similarly situated employeee of
other Central Government Organisations earlier
approached this Hon’ble Tribunal where similar issues
were involved and this Hon’ble Tribunal decided the
matter in series of cases as for example, 0.A. No. 98
of 1998 directing the Respondents to relieve those
applicants from duty forthwith pursuant to their

respectiye order of transfer and posting orders.

4.19 That this application is made bona fide and for the

cause of justice.

5.1 For that the transfer and posting order in favour

of the applicant has been i$sued vide office order

(4/ dated 24.9.2001 following the recommendation of
‘ the Hard Case Committee constituted by the

Director General of Works in their meeting held on.

6.9.2001.

5.2 " For that pursuant to the 0.M. dated 10.12.1998,
12.4.2001 (Annexure~ 14 and 15 ( the applicant is
entitled to be relieved within 30 days from the
date of issuance of the posting order even without

substitute.



5.3

5.4

5.9

15

For that the applicant has already completed more

than two and half years service in hardest area at

~Imphal when tenure has been fixed for two vears by

the Office Memorandum dated 5.5.1999 issued by the

Directorate General of works, New Delhi.

For that the respondents have violated the
direction contained in the Office Memorandum dated
2.5.1999, 10.12.1999 and 12.4.2001 as because the
respondents failed to take any step to release the
applicant in spite of the issuance of posting.

order dated 24.9.2001.

For that the applicant has completed 'tha_’fixed

- tenure of two vears in the month of June, 2001.

For that the applicant is meted out with hostile

discrimination “both in the matter of transfer

~and posting and release.

For that the applicant has served more than two
and half vyears in the most insurgency prone area -
at Imphal in the North Eastern Region, as such

entitled to be reliéved with immediate effect.

For ~ that applicant submitted repeated
representations  before the competent authorities
after receipt of the posting order dated

24.9.2001 but to no result.

For that all other similarly situated officers

poéted in North Eastern Region have already been

gt breone
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relieved on completion of their tenure by the
respondents irrespective of the fact whether the
reliever has joined or not. As such the applicént

is discriminated in the matter of release.

For that the applicant has acquired a valuable and
legal right for immediate release to enable him to
join to his new place. of posting i.e. at

Jaisalmir pursuant to the posting  order dated

24.9.2001.

That the applicant states that he has no other
alternative and other efficacious remedy than to

file this application.

Matters not previously filed or pending with anvy

The applicant further declares that he had not
previously filed any application, Writ Petitioﬁ or
Suit regarding the matter in respect of which this
application has been made before any court or any
other authority or any other Bench of the Tribunal
hor any.such application, Writ Petition or Suit is

pending before any of them.

Reliefs sought for -

_Under the facts and circumstances stated above,

the applicant humbly pravs that vour Lordships be

Wegincht herseg
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pleased to issue notice to the respondents to
show cause as to why the reliefs sought for by the
applicant shall not be granted, call for the

records of the case and on perusal of the records

.and after hearing the parties on the ocause or

causes that may be shown, be pleased to grant the

following reliefs :

That the respondents be directed to relieve the
applicant from duty to enable him to join at
Jaisalmir on transfer with immediate effect
pursuant to the order of transfer and posting
dated 24.9.2001 (Annexure-~9) and also in terms of
the direction contained in  the 0.M. dated
10.12.1998, 0.M. dated 12.4.2001% (Annexure-14 &

15).

Costs of the application.

any other relief or reliefs to which the applicant
is entitled to, as the Hon’ble Tribunal may deem
fit and proper.

[nterim y Lt

During pendency of this application, the applicant

pravs for the following relief :-

That the Hoq’ble Tribunal be pleased to make an

observation that the pendency of this application

N o

Yol
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shall not be a bar for the respondents to relieve

the applicant to enable him to join the applicant
at Jaisalmir pursuant to the order of transfer and

posting dated 24.9.2001.

10. This application is filed through Advocates.

11l. Particulars of the 1.P. 0O, .
i) 1.P.0. No. . 16 54 7762 ., \
ii) Date of issue 2 2.3, 20093,

1ii1) Issued from H G.P.0., Guwahati.

iv) Pavable at . G.P.0O., Guwahati.

List of enclosures.

As stated in the index.
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I. 8ri Nagendra Prasad, S/o0 8ri Ramdeo Sharma, .
aged about 34 years, working as Executive Engineer, Central
.Public Works Department, Imphal., applicant, do hereby verify
that the sfatement& made in Paragraph 1 to 4 and 6 to 12 are
.true to my knowledge and those made in Paragraph 5 are true
to my legal advice and I have not suppressed any material

. fact.

o hie verification on thie the ibiR
And. I sign this verification on this the h day
_of March 2002.

0\303
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: Subjaot:- Joining oi selr as Exeoutive Bnpineor

(2

»Office order ﬁo. 93 ot 1999 I beg to, reporﬁ for my,,

.Too‘ _ | o . ‘ v h B ‘ SW
foL W Sl

The Superintnnding Engineer. .NHQ"

Silohar Central Cixole, CPWD, . . ull;

Malugram. Mela Road. Silohanuaxnzcm'““u“ng_~
sh v],

MG o i

X"l
or hlln.ll
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NP/EE/1 . <5 L
The Director General(Works), _ } ' R
- CPWD, Nirman Bhawan, . o : . . 1
New Delhi-011, _ - S .

v (Through Proper Channel) » , : [ ) :
Subject- J‘{cgall'dm-g transfer. ' , \% 'ﬂ/ O D | e

Respected Sir, -

I joined Manipur Central Division No.l on 1/7/99 on promotion vide your '
office order No. 93 of 1999. The two years tenure is going to be completed on-30/6/2001. 00
Fam scrving in one of the hardest arcas possible, which is well known to cvery authority, -~ '
Itis my humble request to transler me out from this division afler the completion of my

. ; » Do O¢
-tenure 19 any of the following places:- : o
: Jikanc ' o g 200
. a) Bikaner. o : — v )
b) Jammu. - ' T L . ’_N'
.€) Judhiana, . R ‘
/ - Farthis agt of kindness I would be ever gratefyl to you. . o D e
» ' » Thaning you, . . » L _
v o : Yougs faithfully, -~
1,~.¢W (e : ‘;5 (3 ‘27 (Nagendra Prasad) o eer
& ""*ﬂ ) f p ; Fon N T : ' 1les
\@ AT - - @ : L ( : Lxcc-ugvc Engineer, ‘ _
Ve sl \6) 0 ; Manipur Central Division No.l,
CPWD, Imphal.
Copy to- | o . o |
1) The DG(W), €PWD, Nirman Bhawan, New Delhi as an advance copy. '
2) The ADG(EZ), CPWD, Nizam Palace, 234/4, AJC Bose Road, Calcutta-20 for kind T
- information with a request to consider the case favourably. : '
3) The Chief Engineer (NEZ), CPWD, Dhankheti, Shillong-03 for kind information with
a request to consider the case favourably. K : ' - 3
4) The Superintending Engineer, Silchar Central Circle, CPWD, Malugra, Silchag-02
for kind information with a request to consider the case favourably. - - onl

N

PR A




Eneli~ As stated above. ,

‘_;_;ézciﬂ*;

(zovél ‘nment of India
Central fublic wGTks Departmpnt

No.9(2)/MCD-I/2000/ \ 95| Dated Imphal,the \& /12/2000

ﬁm”‘ﬁf‘“‘/"'(é’ﬁ/«%,

J

The S upnrintending Enpginecer
Silcher Ceniral Cirole
CPWD, Malugram,

oilohar-z. _

Subjecti~Reparding transfer.

One representation regarding transfer aftar
oompl/‘tion of two yearn tenure received from uhri
Nagendra Prasad, Lxeoutive Engineer, Mampur Central
Diviglon No. I CPWD,Imphal of his choioce of posting
is forwarded herewith for your further necess&ry aation,

Bxeoutive aninrﬁr

Ianipur Central Division No.I
CPWD, Imphal. '

Copyto.- -

Shri Negendra Prasag ,Execytive anineer, Manipur
(:entr'al Division No.I, CLWD Imphal Ior information.

XF%/ % \
hXhCUTIVu (JI.NLLM

v
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) ©AsNO. 2754/99, 176/2000 In the CAT.,PB, New Delhl.

at 8. N‘gg.14,23,33, and 56 (whe are not enuucgj for 'I’A/I)Ann_(ﬂ ’ Jelning time) as

30~
 NemsmneotECY - " rﬁ)
| GOVT. OF INDIA | ,
_DIRECTORATE GENERAL OF WORKS
CENTRAL PUBLIC WORKS DEPARTMENT -
| | * Nirmau Bhawan, New Deltl
| - Dated tho 31" May, 2001
- QFRICE ORDER NO._1200901 o

}f_s‘;resldent s pieaé;ed to 3pp6mt the fuillowlng Asslistant Englneers (Civil) as -
Executive Englncers (Civil) io the Central Engineering Service Group ‘A on a |
regular * basis in the pay sczle of Rs. 10,000-325-15200 with effect from the dates _‘

‘they asyume the charge of the above post :- o

SL. NO,” Name (S/Shri) Pregent poéﬁng e
‘1. RK, Kayastha PWD Circte IV, New Déej!hﬁ..
- 2. G.8, Krishnan : N.C.D.,,Notda .
3. P.C, Govindan 5.2, Bangalore

- hibove promotion is subject to the outcome of m'l_lowl'ng- Court cases-

h  OCWPNo. 480/2000( V.K. Jain Vs U.Q.L) In Deithi}gh-Couﬁ., ,
iif) WP NO. 912000 i Hon’ble High Court, Delhl, etc,

o k}lrcctor‘ General of Works, Central P:W-.D._, fos algo plwwed to oﬁierithe “ ;
following posting and transfers in the grade of Exccutive Engineer(Clvil) with =
immediate effect in public Interest, except In the case of officers mentloned below

under:- - P : |
MS/Shel)  FROM. 9  _VICE 7
L RK.Kwmhysp  EEPRADCCY EE@P&A)  RK Rastogh
S New Dethi BFCIL - alveady trfl.
~ Jalsalmer ‘ :
2. HS.Cheema  °  PWD19,MDel.  EE@®)IBBR  M.L. Restog)
o | - M.Z Siifgurt  already trfd. -
3.GK fhermn  NCDINNagpur PWD19,ND LS. Cheomn
4 MMK Bals] ©  ER(I) RX . EE{P&A)NZ. Exsting
S Puram, NDelhi  -IIJalpur  vacancy
3. RR verma = Nizamuddin Bridge EE(MIS)(NZ) '.Pt*'cm Pal Singh
» - Pjt,PWD, NDel.  -I, Chandigarh alpeedy trid. -



T . . ' . v . . : M ' i
I . » - ’ :
. o (& . . . - ¢ . - .
. N * - . -. B :
. - K S N . . . . I i R
o . Ko N
‘ R - . : : "b

% G6AKBawa L Diva, NDeld  EE@YNZM Anupamﬁgggmr--»ﬂf»"",.i.r
T | S - Chandigesh  wal. |

1, Amupamm;gamx . EE@)MDM I Divn, N.Deﬁ'. Mmmz A_nmadf
‘ Chandigarh ' :

8. Mumtaz Abmad 1 Diva, N.Dejat EE(VaL) Agra Exmmg vmncy S

9.LK Bharguws - EE(Vel) Jaipar PWD zo,ND Pradeop Gupta
, C ’ _ o alreadym‘d

10. BijoyKant ~ EE(GeoTech) 'EEBCD Baroda N.M. George
- ~ TAD Cel}, N.Delhi :

11. NM. Georgs  ° BCD Baroda | EE(M:;x.s)cz _.x@:mung . e
O | Bhopal = -~ vecamey. . . |

12. Ramesh Chandra  JCD Jabalpur ACD Agra -v.s;p(:.mbha

13.8C.Rabha . ACDaga EB(P&A)ACC P.S Basel
', o ' ) ‘ :3 it}
4.PS.Bassi . EEPa&A)ACC XE, (Gm Tech) Mozad Shageer o
Agra - CSN.Delhl. . S
(without TA/DA/Jointng Tlme) :
18 PK. mm - 'cno Nneim 'zcnx‘,m}zénréf?immn

16.PR. Patit ICD.I_, Ind'orej_ - NCDII  GXK Sharma.
17.PremMohay  LEQ)PWDCIr8 MCDN Amar Sagh -
. NewDelh Mummdama , : -
18. Amar Singh -~~~ mMcpDOD “EE(I’) P’WD Prem Mohan
- Murshidabad ~ Cir.8, New Del. S ' |
19.Piyush Chakyna - GLD Guwakatl EE(Q)WEZI  Existing vacamcy { i
o ST _— ‘ o Nagpu_lr'r i | o SRR O %
20. Manohar Lsi ~ PWD25,NDel  NAAPJ  D.J Mondal
S s | | - Division D

2LDJ. Mondal  NaA Pjt. Dn. PWD2Z5  Manohar Ll
: - ~ Guwahstl N. Delhi : '

22.D.K Chowdiiary - EE(Val) Cal. ]:,E(P)(EZ)-I. Existing
’ , ' : S ' Cnicuua vucanry

Es cs**«:rmé':s’@‘* @Z_.___m



(Ordexs dated 13- 10-2000 po*ztmg Shri Khare ¢ to Jalpur ase cancelied. )

» ;

32
| | L2 S
BAKDs EEMIS)NZMIL - EE(Val) DK Chowdhary
' Luchnow _ Crlcutia _ - E
(Wit& gut TA/DA/Jolning Time) ,
24R Chamvony UPEE®)NEZ  EEPM)WR P.X. Bhatt
Shiliong . Mumbai
(OMen's dmed 6—2-2001 in respect of Shri Chaln'aborty are cancelled.) |
L 2SPKBMt | 'EEPM)WR  EEQP&A) ‘Kpmhasanm
. -~ Mumbsi Mysore - ‘already trfd,
| 26.D.C. Msjilck ~ MCD VIMumbal EE(P),WZI Exlsting vacamicy
» : o ‘ - Mumbal e '
27. V.N. Vigek = EE(Val) Patna EE(P)WZI R.Selvaraju |
| : - | Mumbat -
28. R, Sélvag;geju o RE@)WZI | v MCDVI D.C. Mallick -
 Mumba Mumbsl o
CAK Jaly EE(Vai)I  EE@AA)  RChakeaborty -
' B ~ Mumbal - Mumbai already trid. _
' 30. T.M. Gamit  EMTLOWR  EE@®)ACC MK Harldas
. . ‘Mumbai Abmedebad  already trfd.
31 Permsnapd EE(Val) PWD Dn.IV K.8.Sandhu
- ’ . Ahniedabad -~ New Delhi e
32. BIC Khage A U/P EE(P&A) EE(V&! ) Bhupm] Exivting
N . J(‘C Jaipur | mcancy

33 Devender Gupta EE(P&A) bBCC EE, &amum ' _Nerwiy
- Debradun - River Front  created post
| | Development ‘

A . Project.
(Without TA/DA/Joining time) :

34. B.M Singbal Onropatilstion  EE,LDbvm, AIK Bava

from N.8.G. ‘New Deihl |
35. LS. Rana U/P Yamuna River JCD ‘Manjit Singh
- Front Dev. Pjt. mﬂandhar athssdy trfd.
Newr Dethl, .

(Orders duted 25* Aprli 2001 in r/o Shri L& Rsmm are cane eueez )

o e 0 LS

WS S .

i R AT o
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.. J.Lm\',é'
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- 36 Hornam Singh LCD Ludisans

N
o LR
EE(A)JCC - Fosttowd® N
Jallondar  diverted for .. o
' thepewly = . 1
Cwrented RE
. 883-NIRE
Froject,

(ommmmw 27-4-2000, posting Shrl Hmmmn Singh to P’WDDna.l New

< Deolhl mye cancelied.)

-'EE(P)JCC._  Axfun Deo
Jlandber  veid.

LCD Md&&am Hmmmm Singh |

— - slrendy trid.

(Onﬂems dm&od 22~12-2090 posting Shri Nﬁrm&l Sm,gh to C&mndﬁgm‘h are

MSRGwts  Eace,

' J’ailundhnr |
33.Nwmm’ Singh UP EEP) (N1
T Chandigach -

mnwt%ed ) |
39.K.8. m;@;_wdhu . PWDDN. 1V,
| » New Dell
0. T Mgalant ' Eneypwp
S Cle. I, New Deltil
41 Amuray - EE(A3 ACC.I
'.‘1‘ ‘Guwahail
42 Mohd. Shegeer WO Geo Tech
- | - T8, NDelind
B REK Kuyastha ,On promeotien
AE(C) PWD CirIV - |
44. G.8. Ki ishnm On prometion
AL(C}[&‘) NCD Noida
45 PC Gwmdmn ' On pmmdtﬁm

(C){?’)SL.HI B’lom :

46. V. Rm, zkrﬂsiman * ACD Port Biair

47 AV, Kgg‘jur : U/P AA Dn.,

(;m‘-'aizaﬂ

EXP)NZI  Existing va-
Chardigarh capcy

EE(Val)  Eslsting
8 Jalizmdhar yancy

EE,CDO  PKDixt
NDsihi

doputation,

ACDn. W, Ramakrishnan

Port Blair.

AADIve.  Horl Singh
Guwsahatl = alresdy trid

EE(AA) P. Natarajan
Chemmj retd. Muyzms‘ )

IBER M. Dn. CK Jau
Agaraala

(orders daﬁrd 27.4, 2000 of Skl Kujur are cancdﬁed)

48. e:.mmz o 1BBR M I
Agartala '

EX(AA)Col ALK Paul

TN ai‘ e e
o #43 O .

Vigysm Bhawan 8.K. Bharma "
‘Diva.. . proceedingon - .
‘ sﬂ.udy leave. y
MCD Shiliorg xwavmmar B
- procceding on '

- retd, May 20()1 '
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. 49 AK Paul ~ IBBRMDn  EE(P&A)  Dxisting
i . - Slichar CCC-IC&L vammy a
 50. NLM. Gegrge BCD Baroda EEMI9CZ K Wahmne:
- I Bhopal slreadytrfd. -
51, L. Dhar EE(Val) EE(Trg)  MMKBajsj -
. : Guwahati , RKPW&m,ND

5. Rakesh Fant BF Dn. V, Barmer EE(P)BFZ |, 'H:L'MMrya
| | | NewDelbl  retg. June 2001+

53, JIR Mwm“ W/PBEDI By BFD V,Barmer Rakesh Pant o]
(Oadem dﬁted 28. 8 2000 of Shri J.J.R. Meena are canoe!ﬁed) o
54. Gajai Shegh ~ DCCXILNewDel. EEP&A)  SP.Palalnsamy:
~ . DCC 7 N.Del. N
55, &P; Palaglsamy UP EEP&A) - EE@)SZI M Arumugam
K DCCT,NDe. E&nga&om &!remﬂy trid.
© 56, anoj Tﬁmja EE(Val ),Rohtak EEP) DCCXH ija w’lngh_ %
.New Delhl S %
(Mmm TADA/Jolning Time) | Lo
57. NK. Agmrwa}  SPGP IV, N.D. EE(‘VaL)Re&awk Manoj Talrejs -
58 Nirmal Godd  BE@P&A)ACCH EECDIV KR Singh f
S - Guwvabati New Deli . .
$.KRSIsh  © EECD.IV,NDel. EE(Val)Del RS Puri .
- - | o et
60.-Nagendrs Prasad  MAC.D.I Imp! wl CBO - Shailender’
/ 7 | New Delhl Sharma
- alresdytrfd.
61.Pi%ian Ewmar ~  ER(P)NEZ =~ EE’(P);mma  Shishir Bansal
S Shitlong Kuan F ﬂ}lovcx'
L 62. Shlubhir Pangal " EX®) Rhaula EE,GCD‘ P ("‘mnl‘mm
KiN ¥ .
, Kuan Flyover  Guwahath
| ' - Pjt. PWD, N.D :

63 Tm‘ke&.h}mr Tiwari "WD 14, N.Del, MCD X Im phal Neygondra
T - R Prusad

Tt Y




o

g
..'5, -

64. SR. Kinra ~ CDO,NDel.

65.HG, Goswaml  MCD.I Mulda EE®)PWD  AK Sherma
A , T Zene.IV,N.D ;
66 AK Siarma  prgp) PWD MCDI . HG. Goswami
B - ZoneIV, N.Del, Malds . §
67.U. Yorrapa . EB@YWZYI . EE(Val)Hyd. Existing
- -Nagpur o . vacamcy
|68 B.M. Khoteek© EEQMMISYNDZ)MIL  EE(PGWA),  BN.Gupta S
S New Delhi Dir®awWA) retd.
' R New Deiht, L N '
¢ AnantKumar BN, SPMP,ND.  pwpxy Existing
| - on closire of ‘ |

: _ '-mxamy

.Y é*%

Abve offlcers are requested to Join sbove posiing and send one copy of IR
" IFormto ¥C] and EC II Sections of this Directorate. They should also snda
certiflcate of having written thejy self-appralsal and confldential reportsofthe -
staff working under them, DR o
N - CErTTSYS Yy Yy
_ L - (L.L. CHUGH) _
: A | DY.SECRETARY(ADMN.) ' «
Copy to: - - | | -

L Al P&ACs of CPWD y PEAQ X11, PWD, Govt, of Deihi.
2. Principal Secretary, PWD, Govt. of Delhi
3. AlADGa in cewp, |
S Al Chisf ‘Engineors (Civi)) in CPWEH/PWD./Income Tax Deptt. etc, | ' N
6. All STs (Civil), CPWD/PWD/Income Tax Depit. 3 ‘
7. Persony concerned. s o ,
/8. Chlef Epgineer (Vig), CPWD, New Delhil. in DGW Lo
9. PPS to DGW), CPWD,N.Delht./PS (o DDG(W)/PAs to sll Dlirectors -
10. Presidest, CES Class | (DR) Assoctation, Nirman Bhawsn; IRoom No.215, ‘A’
- Wing New Deihi.. - S o ; ‘ Lo
11. Presideut, CE&MES Cinsg ) (DR) Ascoclation, Vidyut Bhnwa, New Delhi, B
2. EC II Sgeton, Geveral Section, RC.ITI Section,Cash Sectlon, ECIV Section, R
Cell, His Shakha, Ovo. BG(W),CPWD, Nirman Bhavwan, New Delhl. I
. SBIFDABBAED
DY-TIRICTOR (1C)) -
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9y SGP/EE/2 I

o The Director General (W),
- CPWD, Nirman Bhawan,
New Delhi-011. .

, (Through Proper Chémjcl)
Sub.-Regarding transfer to choice station. ‘
Ref.-My letter no. NP/EE/1 dated 18/12/2000.

Sir,

_ I had applied for transfer after completion of the two years tenure in the hard area
g ~ vide my letter ng. NP/EE/1 dated 18/12/00. Presently:1 am working in Manipur Central
- Division No.1, Imphal, Manipur which is one of the hardest area taking into account the -
- law and order situation and insurgency. The choice of posting was given in the following
“order as below:- s
a) Bikaner, b) Jammu, c) Ludhiana. S .
- However vide your Office Order dated 31 May 2001(S.No. 60), I have been posted
- to Delhi which was not my choice station. o S
- Not only the working environment is difficult here but there is 4 great risk to life.
. The only consolation we have that after the.completion of the tenure we will get a choice -

posting. It is humbly requested to kindly reconsider my casc favourably. For this act ‘of
kindness I would be ever grateful to you '

~ “Thanking yoy, o
: o v ¢
Encl.-Referred letter.. : o : ' S o
: ' : Yours faithfully,
: ‘ (Nagendra Prasad)
o R EE, MCD-I, CPWD, ,
x ' Imphal, Manipur. )
Copy to- ’ : ' L
1) The DG(W), CPWD, Nirman Bhawan, New Dethi-011 (Advance copy)
2) The ADG (EZ), CPWD, Nizam Palace, 234/4, AJC Bosc Road, Calcutta—ZO for kind
~ information with a request to consider the case favourably. - -~ . - o
3) The CE(NEZ), CPWD, Shillong for kind information with a-request-to consider- the
- . case favourably. : '

- 4) The SE, SCC, CPWD, Silchar for kind information with a request to consider the case T

favourably. | | o R
o & 5\),\_//_,2/)( .

( ' . (Nagendra Prasad)% \ lil

AW K V- S SO

L

L : 12 42T

e - 5 |

Ty, 2l
J . TN O DPYW Dixedtor ofta
I ; :
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~ “Government of India ; ' S fé B
Centml Pubhc Works Dcpnrtmcnt S N7 e
. PO ‘ . . ) . . - ’ ! "}
(2)/MCD 1/2001/ gg / S ~ Dt.g /06/200]
‘ i The Supermtgndlng Engmeer
Silchar Central Circle, CPWD,
'Malug,ram Sllchar
Subjcct - Regardmg transfer to ChOlCC station.
. One gepresentatlon regardmg transfer to chmce station after the completnon of
two years tepure received from Shri Nagcndra Prasad, Executive Engineer, Manipur - i '
" Central Dwnalon No.I, CP.W.D,, Imphal is forwarded herewith for further - necessary. B S

~ actipn at youy end. His case: may be consndcrcd favourably.

Encl:-As'sta;g:dabove. ’ R o / .

Executive Engineer, -
Manipur Central Division No.I, ‘ .
C.P.W.D,,Jmphal..
Copy to :- : N
1) - Shri Nagendra Prasad, Executwe Engmcer Mampur Ccntral DlVlSlon No 1, CPWD, - a
Implml [‘or information. 4 3
: RN ML a
EXECUTIVE ENGINEER. ¥
: N i
}I

ST TR

¥

[ ! Ai ‘\‘. . "‘,‘)' : . ’. . » . ‘. .“:» ) ’ h . . ’ . o . : i’c’t [
: N PR . e . N ‘ |
T e ' _ L DY. Diracto:ﬁ' offt |
i [ . |
; A |
‘ ; |
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- Executive Engineers in this division who are the most

. 2)

NP/EE/3 g | "~ Reminder
. ) (3 @ )

v To, e

The Director General (W),

CPWD, Nirman Bhawan,

New Delhi-011.

(Through Proper Channel)
Sub.-Regarding transfer and posting to choice station.

Ref. -My letter no. NP/EE/2 dated 8/6/2001(copy enclosed)
Sir, :

With due respect ii is stated that I have completed my two years tenure in Manipur
and I had applied for transfer after completion of the two years tenure in the hard area

vide my letter no. NP/EE/1 dated 18/12/00(copy enclosed). Mampur is one of the hardest

area taking into account the law and order situation and msurgency The choice of
posting was given in the following order as below -

a) Bikaner, b) Jammu, ¢) Ludhiana.

to Delhi which was not my choice station of posting. I represented against this vide my

* letter referred above and it has been forwarded to your goodself by CE(NEZ ) also(copy
_ enclosed).

The present law and order situation is extremely bad which is well known, There is a

limit to which a man can bear the mental agony of serving in-a hard area. My child’s

education is suffering who is 5 plus. Not only the working: environment is difficult here
but there is a great risk to life. In the past there have been cases of abduction of the

i targeied persons. In'the month of
February 2001, there was an extortion demand from some underground organization, a
report of which was submitted by CE(NEZ)(copy enclosed). After completing my tenure

- In'such a demanding and adverse situation, 1 have not been posted to my choice station.
Considerable time has elapsed. It is humbly requested to kindly do justice and

reconsider my case favourably of posting to the cholce statlon For thls act of kindness I
would be ever grateful toyou. =~ -+

Thanking you,
Encl.-As mentioned above. \
Yoursgnhfully,
| A ' - : (Nagcnd Prasad).
LY th l\\) EE, MCD-1, CPWD,
- - : - Imphal, Manipur.
Copyto- ' '

1) The DG(W), CPWD, erman Bhawan New Delhi-011 wnh cnc]osures(Advance
copy)

The ADG (EZ), CPWD, Nizam Palace, 234/4, AJC Bose Road, Calcutta-20 for kind
information with a request to consider the case favourably. -

The CE(NEZ), CPWD, Shillong for kind mformahon with a rcqucst to consider the
case favourably.

3)

4) The SE, SCC, CPWD Silchar for kind mformatlon thh a request to consxder the case
favourably k.

¢ . e
) o (Nagendra Prasad)

. Ws  bys

However vide your Office Order dated 31" May 2001(S.No. 60), I have been posted |

.
e AT g

P

» a-3
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ot o r e S
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e 'y C NP/EE/4- . . ' o Rentlnder No.3 \_N |
/- To,
/" TheDirector General (W),

CPWD, Nirman Bhawan,
New Delhi-011,

v (Through Proper (,htmnel)
Sub.-Regarding transfer and posting to choice station,
Ref- My letter no. NP/EE/3 dated 28/7/2001(copy enclosed).

Sir, - :

With due respect it is stated that 1 have completed my two years tenure in Manipur

and 1 had applied for transfer after completion of the two years tenure in the hard area l
vide my letter no. NP/EE/1 dated 18/12/00(copy enclosed). Mampur is one of the hardest . ’

- area taking into account the law and order snuanon and msurgency The cho\ce of A

- posting was given in the following order as below - - v
#) Bikaner, b) Jammu, ¢) Ludhiana, SRS

However vide your Office Order dated 31% May 2001(8 No: 60), I have been posted |

to Delhi which was not my choice station of posting. I represented agamst this vide my
letter dated 8/6/01( copy enclosed). CE(NEZ) has also forwarded favourably ‘vide his
letter no. 1/3/2000- Admn. 26/6/2001(copy enclosed). o _

i The present law and order situation is extremely bad which is well known, There is a

i limit to which a man can bear the mental agony of serving in a hard area. My child’s

o ~ education i3 suffering who is 5 plus. Not only the working -environment is difficult here

‘ .f [ -~ but there is a great risk to life. In the past there have been cases of abduction of the _

: //.’ o Executive Engincers in this division who are the most targeted persons. In the month of

: - February 2001, there was an extortion demand from some underground organization, ‘a

ot report of Wthh was submitted by CE(NEZ)(copy enclosed). After comnletmg my tenure

fi : in such a demanding and adverse situation, 1 am still languishing here.

» B 0 tis humbly requested to kindly do justice and reconsider | my case favourably of

~ posting to the choice station so that I could be relleved For this-act of kmdness I would
- be ever grateful to you. o

Thanking you, ' . : , - ' )

Encl.-As mentioned above. _ _ . oL
A ‘ _ ' ‘ Your mthl‘ully

case favourgbly.

- 4) The SE, SCE, CPWD, Silchar for l\md mformatton w1tlt a request to consxder the case
favourably.

-
/ ! , ' . o . o (Nagen@ Jl\’ra‘;ad
o ' : Cre ' . EE,MCD-], CPWD :
ro _ _ - ‘ L lmphal”Manipur i
g , Copy to- R : b
R 1) The DG(W), CPWD, Nlrman Bhawan New Dclht 011 thh cnclosures(Advance ;
o copy)
S '2) The ADG (EZ), CPWD, leam Palace 234/4, AJC Bose Road, Kolkata-ZO for kind - l
ol information with a request to consider the case favourably. : ) }
- -3) The CE(NEZ), CPWD, thllong for kmd mformatton w1th a request to consider the ~ :
t 5
2

«_l\@e | L . _. \\5\)\1’9%\)\ s\

. (Nagendra Prasad)

Ly Sie

N
/f
it

=
s
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- - ] ~0.28/32001-EC. 1ol Tiypy,)
~S L GOVERNMENT OF INDLA o
Sy | , . DIRECTORATE GENERAL OF WORS - o,
. N | ’ CENTRAL PUBL]C WORKS DEPARTMENT :

e

.\'irman Bhavau, New Delhi-110011 =
- Dated the L4-4 September, 2001,

QITICE ORDER Ny, 207 OF 2001 -

Director CGienera) of Works, Central Publij¢ Works Department. New Delhi, is
Pleased to order the -following-postings & tran '

( Civil), with immediate effoqy in public interest except the transfer at SI, No.12 (ShiiR.,
~Sharday:- . v ' o S S

'S.;’\'o},: .’\'ume(S/Shri) .. From ' :Io -
. IR - 5.8, Khanna LE. Q" Dp., EE(P&A), DCC.VIL New Deth;, vice Shri
EE ' ' New Delhj DAL Maurva retiring on 30-09-209]
2 DL Gupa + EE(Valuation) EE. *0* Division, New Delhi. vice Shri.
, Chan.digarh S.S. Khanna ansferred, - “
3. M.Balachandran .EE(\'ulualion)EE, Cochin Central D‘ivisidn,,Cdchm-vice ’
' Bangalore. Sl K. Thankappan retd. on 31-08-2001
) \'.S‘Z\Iano’hamn - EE(I\HS).SZ EE. Trichur Cenraj Dit’isiorn Txi'chlu'_pvircc
' ‘ C -ILHvderabad Shri C.J. Mohan retired on 31-08-2001.
B -'H._P.Gupta . #’Under EE(PIg.), NZ.1, C_hahdigarh, vice Shri ~

g Anupam Aggarwal already transfd. o

6. Alumtaz Ahmed _ UP LE(Pig.), N7 EE(P&:\).A.C.C; Agra vice Shri §.C,
o -I Chandigaity Rabha transferred, - S
(Order da}ted 22-06-2001; POsting Shri \ [umtay Ahmed to Chandigarh js cancelled.) -
7. 3.C _Rabha . EE(P& A, EE(Valuation ), Agra, vice Shri & K. Jain
L ACC, Agra already transferred, .
8. kLS, Muddar - ~ Onrepatria- .EEQA),CSQ._, New Delhi, vice Shri
i tion from NV'§ Sham Lal alreadv transferred,

New Delh, ’
9, C.Svanandam - EE(P& A,

EE, CCDL Chennai, vice Shri 1\ Kutty
CCCILChennai  reijreq on31-07-2001, - |

On repatiiation LE(P&A), DC C.VIL New Delh, agamé_'.*t
from NV an cxisting'vapancy. '

.l\'c\\"DCUIi J » ” P, » (f. c‘-,,.mf“clf).
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On répatn‘alion EE(Valuation), Jaipur vice.Shd-L.K. Bhar:
from Cabinet.  gava already transferred, o .
~Sectt.New Delhi. : o

o
o

sy e ety (;'-‘"("“',/‘:'-l LieN /::l !
1757031 7S Blafia

- . . . SN Ayl
CRit ] oGm0 e g e

) v B e l..,,_..;-.;:i b » ‘ . - o . .\ ; .

Afnlose s S 5 R K SKarda EE.BFDn.V, EE(MIS), NDZ.LNew Delhi, vice Shri -
| ‘ p s e Jaisalmer R.N. Tandon proceeded on deputation

isnotentitléd for T A‘DAJoining Time ete.) -

ki

\

L e

e I3 Nagendra Prasad . EE. MCDaL - EE, BFDn.V, Jaisalmer, vice Shri R.K.
A e ¢ lmphal Sharda transferred. b
At e R e e dared 31-05-2001, posting Shri Nagendra Prasad toCDOiscang:cllegl._)

-l?}.|~ * P.K.Pramanick 5|,EE(PIQ),IBBZ, EE. Calcutt;?.,(:-cntralvDivn.\'I, Calcutta,
Co | . Siliguri, - vice Shri P.C. Sen retd. on 31-08-2001.
15 KD.Shamma  EE(Plg)WZIL EE.Nagpur Cont Division.II, Nagpur.

' Nagpur. - vice Shii G.K. Sharma already transfenred.

Canele. B.D.Bansal EE(PIg:).SPG.  EE(P&A), DCC.V. New: Delhi vice
' | - NewDelhi.  Shi RKKashvap already transferred.

U VN Vibek  wp EE(Plg).  EE(CDO), New Delhi. vice Shri S.R.
L - WZIL Mumbai Kinra already transferred,
w7 (Order dated 31-05-2001. posting Shri Vibek to. Mumbai is cancelled.)

[P ] “{é___*-

s e Tl

AT
BT TEE S LS S

18, Order dated 27-06-2001, posting Shri S.S.N‘fhilgrtli,\_','E;E(Valuation\"isdkhapamaq
" 1o th¢ "post of EE(Valuation), Hvderabad is cancelled. SN S

PR

P ottt

~ Offigers are requested o, join their new unit of posting and send one copy each of TR..

o eefom to Dy. Directors, EC.] & EC.I1 Scctions of this Direrctorats giving reference to this

i order, They should also send certificates of having written their self-appraisal and CRs in
respect of officers working under them in the prescribed proforma. C

' | (BBBABBAR)
’ ' g ' D).,,Bﬂ ECTOR(EC.I)

AN .":.'%}'} I CO[ﬁ,\l(t. A _
' ' LAl Pav & Accounts Ofticers of C.P.W.D.

_ 2. Chicf Engineers, NDZ.INDZ.IINDZ.1II NDZ.IV . CPWD, New Dulhi,
bt e 300 hi¢T Engineer(V'igilance). CPWD, New Delhi. :
+'* 4. Chiet Engineer(Valuation), 1.T. Deptt., New Delhi,
5. Chiet Engineer(Valuation). I.T. Deptt.. Chennai. .
| 6. Chief Engineer(SZ).I, CPWD. Cliennai. o
i 1 Chicf Engineer( SZ).IL CPWD, Hyderabad. '
8. Chie! Engineer(SZ).IIl. CPWD. Bangalore.

- 9. Chiet Engineer(EZ).LCPWD, Calcutta |
'10. Chief Enginéer(NEZ).CPWD, Shillong,
11 Chiet” Engineer. SPG Project, New Delhi,
L24 hiel Engineer(BEZ), CPWD, New Dethi.,

T

(v ooocontd,)
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I3 Chief Engineer( CDO). CPWD, New Delhi. - X
- 14 Executive Director(CS), New Delhi,

18.Chief Engineery CSQ), CPWD, New Delhi..

- 16.Chief Engineer(Wz).1, CPWD, Mumbai. _

: | . 17.Chief Engineer(wWz) I1. CPWD, Nagpur |
P ' 18.CE(NZ).I, CPWD, Chandigarh, - ' . :

= N 19.General Manager. Navodaya Vidyalava Samiti, A-39 Kailash Colony, New Delhi-48

o S | 20.Shr S.N. Mehrotra, Director, Cabinet Secretariat, Bikane_r House Annexe, New Delhi,

' . 21.Shni Hirg LalExecutive Engineer,NV'S, Deptt, of Secondary Education & Higher .
- Education, Administrative Block, Indira Gandhi Indoor Stadium Complex, New Dethi-2 -
R =2.5hei FLP, Gupta, Exccutive Engineer(Civil), CPWD, Flat No.17, Block-C. S.F.S. '
L - 3¢ct01-19, Rohini, Delhi-] 10085(By Regd. Posty R S

23. SEs(Vigilance).I & ILEnquiry, CPWD, New Delhi. L
. 24. SE(P&A), NDZ.I, CPWD, New Delhis SE(P&A),NDZ.II, CPWD, New Dethi.
i 25.5E(Valygtion), 1.T. Deptt., Chandigarh, R a
: ' - 26.5E(Valugtion), Income Tax Deptt., Jaipur, ‘ ‘
27.SE. DCC.VVSE. DCC.VILSE, DCC.VIIL, CPWD. New Delhi,
28.SE(S&S)? CSQ. CPWD, New Delhi. :
29. Director(CS).L. CEWD, New Delji.
30.Chief Eng_inccr(ODZ), CPWD. New Delhi.
3LSE, DCC V. CPWD, New Delhi,
32.SE, B.F, Circle. ]l CPWD. Jaisalmer.,
33.5E, T.C.¢.. CPWD, Trivandrum,
34.SE(\=’alua3_¢ion): LT. Dcprt.,»Bangal_orc.
35.SE(P& ), SZ.1I, Hyderabad, -
36.SE(Plg.), IBBZ.CPWD, Siliguri, _ ‘ B
- 37T.SEs. ACCL & ACC.IL CPWD, Guwahati SE. SCC,CPWD, Silchar.
. 38.SE. CCCIJL CPWD, Chennai. . »

- 39.8E. NCC, CPWD, Nagpur, _,

H0.SE(P&A), Wz, CPWD, Nagpur.

: 4IA.SE(Valua__tion), LT. Deptt., Jaipur. I

42.8E(\=’alua}i}on), Income Tax Depr., Hyderabad. .
- 43.5Es DCCILDCCIV, CPWD, Now Delhi

- 44 SE, CCQIL CPWD. Caleutta. '

~ 45.SE, ACC. Agra,

- 46.0fficers concerned. : v ,

47.PP.S. 10 DGW, CPWD. New Delhi, : .
MPMOMADROHTWD%mCHE%ﬁDDQWL@MQJ%WDw@‘
49.PS to Enginect-in-Chief, PWD, New Delhi, . SR
SQR%IOD&MWsAmmuP&WAJmL&MID&ALH)mDGWQ%WEme
SLECICR @elliGeneral Section Cash Section EC.IV(C), CP'WDI\'C\‘V_ Delhi,
52.Stock File:Kecognised Assaciations: Notice Board o :
33.5hri Narendder Kumar J 14T, for Hindi version.

’

DY DIRESTUR(EC.I)
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NP/EE/S ﬁ T | ' Reminder No.4
, : ' T S e e At
The Director Generaf (W), - - . L T Gev s s i
CPWD, Nirman Bhawan, - o S e e e
CNew Delhi-01.. 0 o R AT PRI I
S - tvi i (Through Proper Channel) i S
Sub.-Regarding non-relicving nfter the completion of tenure ;% _
o o v T T PP R A L A o
Sir, ‘ - A

' ) ;-;-,‘." L "91- ll.,' ;.':‘in"‘-"

With duce respegt it is stated that I have completed my two yeats tenyre in-Manipur in-
30/6/01 :Various representatigns were made by me but still 'I,;;l)ayc}'_npt,,“b‘@qp;;‘_i\,bleA,-;p get
relieved afler the completion.of:my tenure in the ,"Nmih:East,’%{'-g}{l‘l_zigh'j(ifs;; uite:frusirating,

s

~ Transfer. order vide your office order no. 120/2001 dated.31%Maj 20015was'issued which

‘was 'subsequently anodified “vide your order 1n0.209%of 2001+ 'dated}|24% September -

2001(8.No.13). It j5 extremely painful to point out that so far’iither 'my "reliever. (Sri
Tark_g:shwar.Tiwari,'PWD_-}{#, ND) has joincd.hcrqnor any :a'lAtgrp,a}iVe:
been‘made__to relive me.: 1oL ' el

There are various reasons which are mentioned below for your kind considerdt

to why I'should be relicved at the carlicst:- ‘ AT
a) There is a greay risk to my life. This matter wag Brought o youy kind knowledge by

- CE(NEZ) vide his letter no. 5/3/98-Admn. Confidential dated -13/2/01 . (copy
enclosed). The incident had occurred in the 1™ week of February 01 and since then |

ion as

-am constantly leaving in fear and this has also affected the supervision and control of
works.. "1t was specifically recommended by CE(NEZ) that “ .....priority for

posting/transfer of persons who have completed their normal tenure in the North East
‘be given” taking into account the bad law and order situation. This was one ‘such
incident. In normal course of working, there are a lot of incidents, which occur
regularly causing much irritation. Although the transfers orders havg been issued, but

it has not been followed in practical. B e
b) 1 have a school going daughter in class 1 going to school about 8 ks, away from the
residence. There is a constant risk of her abduction and due to this sometimes 1. have

to forcefully keep her away fromi“school from months altogether, thus affecting her
academic careey. ' ' R .

¢) My wife is suffgring from serious gynecological problems. In August 2000, rhy newly o

born child had gxpired at Varanasi (1 had to send her to my native place due to lack of
proper medical facilitics here) and the doctor had advi

check up whicly could not be done as proper facilities are not available in I‘mphal.l‘
Even some of the medicines, which have been prescribed, are nog avaijable at Imphal.

d) There are varigus social ‘obligations, which areldlso to bq'lobkf"d,;gl}éi‘_’.?s,-M)'?.:fm}_i_Qr“ is’
leaving alone ag my.mother has already cxpired. It is very difficultito;look after father
from here as it js far t00,away and visiting my native place is very. costly. aﬂ‘z{i'r‘,?f{:?';i{-?,';

©) Itis mentioned {hat ¢ven'the | Are ¢
do not want to st

we arc {aring,

ocal people from Manipur who .nr,g_;éccy;iiﬁ}ﬁp‘thifg(;(_‘)mco

ay here. It can be very well imagined what fi8'ou1"pp$lﬁ?}a:‘n‘\d; how

) In‘the; past there’ have been various cascs QF-ali_ducti,qh/.t'hr'e,it,,,t'(')::"'tjﬁ:";;Eigé,qtivc
Engincers who are.the most targeted persons. The Wrigerithe; sta <tll'¢fi{xi6§§?';l_g';am
exposed. It is iy the interest.of the department that.I should?bé{:f;:lie,\;'z:e.d'.'.imir,léd.i.étely.
There is a limi{ to which a.person could be subjected to mental tension ‘It :alébffa{}'ects
the work output severely. It is becoming extremely difficult 16! work any further-in -

these demanding conditions. | | ' CERTT T

May 1 request your goodesif to look into the above circumstances and take hecessary

steps as found appropriate to get me relived at the carliest possible. It is humbly

requested to kindly do justice. For this act of kindness 1 would be ever grateful tg,you.
Thanking you, _ : : . - T :

“Encl.-As meationey! above.

, . o s o Y'ours faithfuily,
| | . (Nagendra Prasad)
~ EE,MCD-], CPWD,

/ Imphal, Manipur.

arrangement, has -

sed me to-have certain medicalo .~

4y

e

.
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T
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Copy,fos i #altit ag : o et
1) The DG(W) (PWD ‘Nirman th\wun Ncw DC”H-O” w;th cnclosurcs(Advancc
. copy) y :
2). The ADG (Ez), (,PWI) eram Palacc 234/4, AJC Bose Road‘ Kolkata-20 fon klnd
information and necessary.action, ‘.."«v.mu iy s.?“-.,.',‘,'a'i
3) The CE(NEZ), CPWD, Shillong, for kind mfonmatnon It is requested. to: mnko some

4)

conlmue any furthc:

alternative local - anang,cmcnt to" 1ehve me:as it"is getting extremcl)r-dlmcult to
continue any further. i ey sdtudige o ey -y i

q.-.d’.n’n.l‘ r,” ‘;.i :'“ -

The SE,” SCC, CPWD), Silchar- for kind information with' a request to make some’
alternative local arrangement to rchvc me .as i s chng ext jdlfﬁcult to

~u-

‘;|,. “.T\‘ .
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~herewith for furtfier n

- Encl:~ As stated above.

‘—45 B o - A(‘\\f\/@fd‘/\"’ - /( .

. ‘Government of India
- Central Public Works Department -

No.9(2)/MCD-1/2001/ 73 S ' Dt l-é/l 1/2001
To . ‘

The Superintending Engineer,

Silchar Central Circle, CPWD,

M_al_ugram, Silc,h_a_r. :

Subject: - chgrding nonv-relicvi'ng_after the completion of tenure,

One representation regarding above matter received from Shri Nagendra Prasad,
Executive_ Engineer, Manipur Central Division No.I

» CP.W.D,; Imphal is forwarded
ecessary action at your end, B '

: 'Exccuti\:'e_'Enginccr,
Manipur antrnl-D’ivisioﬂ No.l,

C.P.W.D,, Imphal.
Copy to :- , , ' : : ' -
1) Shri Nagendra Prasad, Executivc Engineer, Manipur Central Division No.I, CPWD, o
Imphal for information, , : C e ’
EXECUTIVE ENGIN EER.
g,/w\' %L&*
, J (
% @ - : : o - ’ e " Yours taitnauity,
“Encl.-As mentioned above, ' : S . '
e o | . (Nugendra Prasad)
‘_ 'EE, MCD-1, CPWD,
e S imphal, Manipur.
N
.
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4 : o © Remindeér No.§&

NP/ O

To, .
Tie iirecton Cieneral (W),
CPWD, Nirman Shawan,
S (Through Proper Channel)
Sul).-l(cgnrdipg non-relieving alter the completion of tenare .
Sir, , . o

With due respect it is stated that nguu\ic‘_q_);_m)_l_Lj_l_g.(_i__l_u_y.j,xy_o__y_-_u_l_‘s_lcnurc in-Manipur in
30/6/01 ln:l(ly Vious representations but still |1 livve not been able o pelrelicved l_ll\cii
the completion of my tenare in the North East, which is quite frustiading. Transfer order
vide your oifice mrder no. 2072501 daved 3 :
“Tarkeshwar 'I'i,\yzu'i, PWD-14, ND should have
passed, but therg is no sign of him coming here,

LI avery sensitive acea angd

Dbeyond the I‘Clil!l'qi And here 1
issucd. 1 is vey y vasy,

joined here. Roughly 8 months have

_o_one Wants (o .C.()Alll,i.lilIC.;C_\.{_'L‘._I‘)_.._l;()‘l_‘_‘(l__ﬂl_l_g!__(!_ day
am foreed (o stay for cight months since the orders were
rather pleasing 10 wait for a reliover for g person serving in Delhi
arin other parts of fadia, but not for a persen serving in North East. Manipur is the most
sensitive arca of the North Lzast. Vide my carlier representations, it has-been mentioned
that there is a gro
i Febraary 2001 vide his no. S8 Admn, Confidential dated 13/2/01,

May T request your goodest to Took i the above circumstances and take neeessary
stepsas found appropriate to get me relived at the carlicst possible. It is humbly requested
to kindly do justice. For this act of kindness | would be ever gratelul 1o you, :

- Thanking you, : ' ’

Encl-My carlicy representation dated 24/11/01

Yours faithfully,

o (Nagcndra Prasad)
. | o EEMCD-1, CPWID,

(‘6|)y (o- : - -
L) The DGOW) CPWD. Nirman Bhawan, New Delhi-011
copy) ' '

2) The ADG (E£), CPWD, Nizam Palace, 23474, AJC Bose .R().ud‘ Kolkata-20 for kind,

with: enclosures(Advance

~information and neeessary action,
3) The CE(NLZ, CPWD, Shillong Tor Kind imformation,
alternate local arrangement 1o relive
any lurther., ‘
1) The SE, SCe CPWD, Silehae B
alternate logy) anangement to relive
Cany further ' .
The Presidenr,” CES Class IDR) Association, (
Bhawan, New Delhi-011,

I is requested o make some
meas s gelting exteemely diftieull 1o continue

Lind intimntion wWith s tequest 1o minke. gope
me as s getingextremely. difTicult to continue

WD Room no, A-216, Nirman

(Nagendrea Prasad)

iviay ZUG was isstued and as per his i1

greatrisk to my lite. This fact was brought 1o your knowledge by CE(NEZ) -

lphal, Manipur,

/7/)'\’)«(f~( dite = )

5v

Iis requestied (o take up the matter at your end also. 6.t- Y abol, .

) ’/KZ(\\\(‘ —

S
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o . NP/ : : o _ ](cn_nimlcrNu.'é-
To,
The Dircctor General (W),

CPWD, Nirman Bhawan,
New Declhi-011.

N .

- )

. [ ol .
‘ '»(’l'hi‘ough Proper Channgl) : ,
Subi-Regarding non-relieving after the completion”of tenure in NOR'III EAST
(Manipur), : : o ‘ o
Sir, ' : ‘ : ; S
. Ltook over charge of Manipur Central Division No. [, Manipur on 1/7/99 and the
two years tenure was completed on 30/6/01. Transler orders were issued vide your 0/0
- dated 31/5/2001 (s/n0.60). This is my 6™ representation to get mysell relieved. Prior to
his T have requested all concerned but nothing has matured, S - . .
. Vide your OM no. 29/1/97-EC.1 dated 5/5/1999 (copy enclosed) it is very clear that o
there is two years tenure for all oflicers and stall ol CPWD. Even your goodsell will be : o
aware of the problems of North astern States in general and Manipur-in particular as (o
how difficult it is to work here. North Fast is_a very sensitive arca and no_one wants o
continug even for a single day beyond the tenure. Manipur is the most sensitive arca of
the North East. Vide my carlicr representations, it has l)ccnylncnlim‘\,cd that there is a greal
f risk to my-life. This fact was biought to your knowledge by CE(NEZ) in February 2001
| o vide his no.-5/3/98-Admn. Confidential dated 1372/01, ' . :
{ - - Since more than 7 months has alrcady elapsed and no positive result has come, with
a very heavy heart, I will be constrained to seek the remedy avaitable in the. law i am
not relicved by 25/2/02 as 1 have already exhausted all the channels avaiiable so far,
Thanking you, - o )

- Encl.-All the previous representations _
dated 8/6/01, dated 28/7/01, dated 22/8/0 I
dated 24/11/01,4/1/02 and OM dated 55199

s

o

Yours l'ui.l‘l\l'tu.

i (Nagendra Prasad)
X LE,MCD-1, CPw, -
‘ o , ' , : S ln_np'hv_nl. Nainipur, |, *
! . Copy to- ' , , _ o )
o) 1) The DG(W), CPWD, Nirman Bhawan, New Delhi-011 with enclosures(Advance.
’ ‘ ‘ copy) , ' R _ L

o : 2) The ADG (EZ), CPWD, Nizam Palace, 234/4. AJC Bose Road, Kolkata-20 for kind-
SR ' - information and necessary action. ' o
| : ' 3) The CE(NEZ), CPWD, Shillong for kind information and necessary action, -

4) The SE, SCC, CPWD, Silchar for kind information and neeessary action.

(N:l.;;cmlr:\‘ l’l;};szl(‘l)

.
»
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AR RO - ' No.23/12/98=FC. L~ o _

GOVERNMENT OF INOIA | | R .Zp\”

JLEICTORATE GENERAL OF WORKS E
CEVIENL PUBLIC WORKS DEPARTMENT

P 1 L A LA

: New Delhi., dated
CUELCE MEMORANDUM 3

f.r Orders of Executive Engine (CLiviTT8™Ele

:-ﬁrplem:mtatim of Ties

ses e e

It has baen observed that, in quite a large number of ca’aeer,"mzemtive
neers (Civil & Elect.), who ap: under orders of trensfer are not relieved by
r respective controlling offiiers for quite a fong time, resulting a long delf 7
lementation of transfer ~réers issued by, this nirectorate. his defeats the(, &

fer crders ard adversely affect the works, {1 the varig '

{{'p'urpase'of. {rans
ces of C.P.W.D.

Director General of Work: has taken a gecious view of tne non-implementa~
of transfer/posting crdens. It bas been; swerafore, decided that, ‘all the Exe-
ve F:\gineersf_(ltvil & Flect.), who are undexr onlec of transfer, are to be relie-
by their Conterenling OELicers, within a period of maxioum 30 days from the date
sgue of orders. In CaseS whene no substitute 18 posted, the of ficex: urder
sfer be relieved by making duil ~harge arrangements. L
it is noticad that, after relief fram thelr respective
" agsuming the charge of the naw posts-.and -
snsure that, ro leave

T

& . In some canes;
Wicoa, Executive Fngineers a:ie 1ot ass
ain on long leave. Thexefor2, rontrolling Officers may
ranctioned at the time cf theis relief.
Tt has boen further guciced that, officecs who are not 1
ys of date of" josue of orders, will i ter ex
B0 days and will not be aligikle to draw pay and allcwarnces fnam &‘..hai_:pxeaer'wt |
lce, unless thelr transfer prdord are r:ancelle‘]/mdifi.ed or f\rrth‘fr instructics

X - fran Central). Office. S : o SR
above mentione] instru-

¥ . ’ ' . - ’ v : ¢
!, ‘ All 'N)C,S/'(:]?.s/'SEB are alviced to enpure that, the
Bions” are follcked in toto in their respective Regione/Zcnes/| :flczs.
X SR } : .
‘!' \ ; - (SUREND:R PAUL ).
| SRR DY . DIRECIUR (TRAINING)
v f:‘//",(\/\\"' ' Tt e ety
S T2 B
5 a1l Adlitional Directors Cenexal. Do T8 e Ty R
)1 cniet Engineers(Civil & Floct.) e

Engineern(Civil & Flect.) T .
o

Al Su perintending
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- ANNEXURE-21

_ No. 23/6/200] -EC.I
GOVFRNMFN’I’ OF INDIA
, DIRECTORATE GENERAL OF WORKS
s> CENTRAL PUBL!C WORKS DEPARTMEN"’F' _

<+ Nirman Bhavin, New Delhl-110011 ¢

Dated the 12MApril, 21001
OFFICE MEMORANDUM <

Subject Compllnnce of transfer orders Issued by Dii ectorate General of Works

C.P.W.D.

---------

Iti 18 scen thal transfer orders issucd by this Directorate are not comphcd promp-

. ly duc to one reason or other. Many a times a rcprmcma!xon is forwardcd by Controllmg -

'//

9

Officer and under thxs plca thc oﬂiccr 15 not relicved.

"ﬂ)c practice of not mthmg the olﬁccn, pcndmg docmon on the mpmscntahmm
d withholding their transfer is viewed seriously and competent authority has decided that
all officers undcr transfer must be relicved forthwith, qur representation if any will be

-

considered only after they j Jom new Placc of postmg T "'f T A“.""*
Il is also dccndcd that officer under lnnufcr should not bc sancnoncd Icavc
prcparatory tOJOln new poslmg - T e - | e m_’* -

Qe O SO

. It wﬂl bc the mponslbnhty of rcepochvo Contmlhng Oﬂ'rccm to adhm to abovo
guldelmcs '

DY. SECRETARY(ADNIN)

I, All Additional Directors General of CPWD/Engmccr-m-Clucf PWD, -
2. All Chicf Enginecrs(Civil) &(Elect.), including PWD, Appmpmle Auﬂ\omy/

: Valuahon/Mmmtry of Environment & Forests etc.(The above guidelines are to be
Circulated to all lower fonmnons for strict compliance. ) ‘ .
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